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MOTOR SEGMENT CROSSES X1-LAKH-CRORE PREMIUM MARK

Health cover drives non-life
Insurance growth in

NARAYANAN V
Chennai, April 20

HEALTH INSURANCE
EMERGED as the fastest-grow-
ing segment in non-life insur-
anceindustryin FY26,register-
ing a 15% year-on-year (y-0-y)
risein gross premiumtoarecord
X1.37 lakh crore. The growth
was led by robust demand for
retail health policies, aided by
the Goods and Services Tax
(GST)ratereductionannounced
latelastyear.

According to provisional
data from the General Insur-
ance Council,retail health insur-
ance premiums rose 20%y-o-y
to 56,696 crore, while group
(employer-employee) policies
grew 13% to 68,641 crore.
Retail health insurance has sus-
tained strong momentum,with
monthly growth in the range of
35-400% after the government
exempted individual health
policies, including family
floaters and senior citizen cov-
ers, from GST with effect from
September 22,2025.

Asaresult,the share of retail
in total health premiums
increased to 41% from 39% in

PNB Housing
PAT rises 14%;
AUM In FY26
tops 90K cr

FE BUREAU
Mumbai, April 20

PNB HOUSING FINANCE'S
net profit forthe quarterended
March stood at X649 crore, up
14.4%year-on-year.Onacon-
solidated basis, the net profit
grew19.2%toX 656 crore.The
board has recommended a
finaldividend of X 8 perequity
share of face value of Y10 each
for the fiscal ended March 31.

On Monday, shares of PNB
Housing Finance closed 1.8%
lower at ¥906.60 on the NSE.
Results were announced after
market hours.

The net interest income
rose 8.2% on year to X796
crore in the reporting quarter.
Revenues from operations
grew 7%t0X2,169.86 crore.

The net interest margin
stood at 3.69% in Q4FY26,
against 3.63% a quarter ago.

By the end of the previous
fiscal, assets under manage-
ment stood at 90,921 crore,
up 13% on year. Loan assets
grew 15.3% on year to
387,347 crore and total dis-
bursements for the reporting
quarter increased 36% to
%9,355 crore, including 335
crore from the corporate lend-
ing segment.

VERY LARGE CRUDE carriers
(VLCCs) are currently earning
about §135,700 per day,while
Suezmax rates stand at
$124,500 and Aframaxvessels
at $143,300,according to Rys-
tad Energy. The highest single
fixture has reached $215,775
per day, while at peak levels,
VLCC earnings on the West
Asia-China route surged to
$700,000 per day.
Meanwhile, war-risk cover
has increased from about
0.1% of hull value to over 1%,
with some quotes reaching
3%, pushing single-voyage
insurance costs to $1.3-3 mil-
lion for a $130-150 million
tanker. “War-risk premi-
ums...have skyrocketed by
200-300%, with some
extreme cases seeing a
1,000% increase,” said Fotios
Katsoulas, director for tanker
freight and alternative fuelsat
S&P Global Energy.
Supply-side disruptionsare
adding to the pressure. Data
from Rystad Energy show West
Asia crude flows to India
dropped from about 3.06 mil-
lion barrels perdayin February
to 1.22 million barrels in
March, a decline of nearly
60%. The Strait of Hormuz
typically carries around 14
million barrels per day of
crude, of which 12.2 million
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FY25,whilegroup healthinsur-
ance contribution declined to
50% from 51.16% ayearago.

The overall non-life insur-
anceindustryreporteda 9%y-
o-yincreasein gross direct pre-
mium income to ¥3.36 lakh
crore in FY26. The segment
comprises public and private
general insurers, standalone
health insurers and specialised
public sector insurers.

Health insurance alone
contributed 41% of theindus-
try’s total premium.

Motorinsurancereported a
9%y-0-yincreasein gross pre-
miums to ¥1.08 lakh crore,
crossing the X1 lakh crore
mark for the first time.
Although the GST on motor
insurance remain unchanged
at 189%,the segment also ben-
efited from the GSTrate cuton

BoM Q4 profit up
3590t02,014 cr

GEETA NAIR
Pune, April 20

BANK OF MAHARASHTRA
(BoM) on Monday reported a
34.89% year-on-year (y-o-y)
jumpinnet profitto I2,014.09
crore forthe March quarter, dri-
ven by healthy growth in net
interestincome,improved asset
quality and a sustained push
towards low-cost deposits.
Operating profit for the quarter
rose 16.929% to 2,946 crore.
The bank attributed the perfor-
mance to better asset quality,
reduced stress in the loan book
andacontinued focus on mobil-
isinglow-cost deposits.
Managing Directorand CEO
Nidhu Saxena outlined the
bank’s FY27 guidance, project-
ing credit growth of 18% and
deposit growth of 14-15%.
Retail, Agriculture and MSME
(RAM) loans are expected to
grow at 18%,with the segment
accounting for 60% of total
advances,while corporateloans
will comprise the remaining
40%.The bank has guided fora
net interest margin of 3.75%.
In a precautionary move,
BoM has created a X200 crore
provision to cushion against
potential geopolitical risks
impactingitsloan book. Saxena
said the voluntary provision—
similartobuffers created during

' (e

Nidhu Saxena, MD & CEO,
Bank of Maharashtra

the Covid-19 pandemic—was
aimed at maintaining prudence
despitetheabsence of anyregu-
latory requirement. While no
impact was seen in the March
quarter of FY26, the bank
expects possible effects to
emerge in the first or second
quarter of FY27. Net interest
income for Q4FY26 grew
18.819% to ¥3,702 crore. The
NIM stood at 3.91%, slightly
lower than 4.01% in Q4FY25
butimproved sequentially from
3.86% in Q3FY26, and above
the bank’s full-year guidance.

CASAdepositsincreased by
20,000 crore during the
quarter, marking a 12%
growth, with the CASA ratio
rising to 52.51%, surpassing
the bank’s 50% target.

Indian crude basket spikes as

freight, insurance costs go up

barrels are destined for Asia,
including roughly 2 million
barrels per day for India.
Liquefied petroleum gas
(LPG) supplies have been badly
hit. Nearly 90% of India’s LPG
imports transit through the
Strait, and the country
accounts for about 50% of
Gulf LPG exports routed
through it. “India is facing a
major shortage... this has
already led to queues at dis-
tributors and concerns over
domestic cooking gas sup-
plies,” Katsoulas said.
Liquefied natural gas (LNG)
flows are also in short supply.

Around 85.7 million tonne

LNG annually -- equivalent to
about 320 million cubic metre
per day -- normally pass
through the Strait.“Qatari LNG
supplies have dropped by over
300 million cubic metre per
day since early March,’he said,
addingthat thisis causing“sig-
nificant stress for gas-reliant
industries”.

Shipping availability has
tightened sharply,with around
1,000 merchant vessels stuck
in the Persian Gulf and main-
stream shipping lines with-
drawing from high-risk routes.
Vessel transits through the

small cars and two-wheelers
from 28% to 18%.

The automobile industry
recorded its highest-everannual
sales of 28.7 million units in
FY26,driven by a strong recov-
ery in the second half and
improved consumer sentiment
following the GST reduction.
Despite the growth, motor
insurance’s share in total premi-
ums remained largely stable at
around 329%, reflecting the
absence of revisions in third-
partyinsurance pricing for over
three years. Third-party motor
insurance, which is mandatory,
accounts fornearly 60% of total
motor premiums and about
19% of the overall non-life
industry premium.

Miscellaneousinsurance,led
by crop insurance, was the only
segment toreportadeclinedur-
ingtheyear.The segmentsawan
18% drop in gross premium to
%¥31,931 crore,with crop insur-
ance falling 28%10319,216.49
crore. Marine insurance
reported a modest 6% y-o-y
growth to ¥5,819.52 crore,

while aviation insurance
remained largely flat at
%1,089.27 crore.

Groww posts
2-fold jump
in profit to
2686 crore

PRESS TRUST OF INDIA
New Delhi, April 20

BILLIONBRAINS GARAGE
VENTURES, the parent com-
pany of stock broking firm
Groww,on Monday reported an
over two-fold growth in profit
after tax to X686 crore for the
three months ended March
2026.The companyhad posted
a PAT 0f X309 crore in the same
quarter preceding fiscal.

Its total income surged
81% year-on-year (y-0-y) to
1,536 crore in the quarter
under review from ¥850 crore
in the January-March quarter
of 2025,Bengaluru-headquar-
tered Groww said in a stock
exchange filing.

The firm’s total transacting
users stood at 2.16 crore at the
end of the March quarter,mark-
ing a 25% y-o-y growth. Its
active user base stood at 1.67
crore. Further,itstotal customer
assets accelerated 36 per cent
year-on-year to I3 lakh crore.
For the full FY26, Groww’s PAT
grew 14%y-0-yto32,083 crore
and total income rose 19% to
34,816 crore. Foundedin 2016,
Groww emerged as country'
largest stockbroker, with over
289% market share.

Strait have dropped by more
than 90%.

Supplytimelinesare extend-
ing as vessels reroute via the
Cape of Good Hope, adding
weeks tovoyages.“Atlantic Basin
replacement barrels...generate
approximately 50% more
tonne-miles per voyage,” said
Erik Grundyt, senior analyst at
Rystad Energy, pointing to
longer delivery cycles and
higher fuel costs.

To maintain supply, refin-
ers have relied on unsanc-
tioned “shadow fleet” tankers.
“These vessels... allow for
‘delivered’ trades that bypass
mainstream G7 financial sys-
tems,” Katsoulas said, though
he cautioned that these chan-
nels are “increasingly unreli-
able”

While India has diversified
crude sourcing, reducing the
dependence on the Strait to
about 309, alternatives
remain constrained. Pipeline
routes in Saudi Arabia and the
UAE offer limited bypass
capacity, and US LPG export
terminals are operating near
maximum throughput.

“Supply continuity can be
maintained...butit comeswith
a structurally higher delivered
cost base,” said Bhavik Vora,
partner at Grant Thornton
Bharat.
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THIS ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC §

PRE-OFFER ADVERTISEMENT AND CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT UNDER REGULATION 18 (7) IN TERMS OF SEBI
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011

JAUSS POLYMERS LIMITED

Corporate Identification Number (CIN): L74899HR1987FLCOBE0GS
Registered Office: Plot No. 51, Roz ka meo Industrial area, G sohna, Haryana- 1

Email Address: responsed@jausspolymers.com | Websie: www jausspo

TATEMENT 15 BEING ISSUED BY GRETEX CORPORATE SERVICES LIMITED,

Contacl Number: 0120-7195236-39

lymers.com

(“THE MANAGER TO THE OFFER"), ON BEHALF OF THE M/S. NOIZE BRANDS AND LIFESTYLE LIMITED (“THE ACQUIRER™) ALONG WITH MR. ADITYA
CHOPRA PERSOM ACTING IN CONCERN ("PAC™), FOR ACQUISITION OF UPTOD 12,02,650 (TWELVE LAKHS TWD THOUSAND SIX HUNDRED FIFTY
ONLY) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF 7 10.00/- EACH (INDIAN RUPEES TEN) (“OFFER SHARES") OF JAUSS POLYMERS LIMITED
(“TARGET COMPANY" OR “TC") REPRESENTING 26.00% OF THE EQUITY AND VOTING SHARE CAPITAL FROM THE PUBLIC SHAREHOLDERS OF THE
TARGET COMPANY PURSUANT TO AND IN COMPLIANCE WITH REGULATION 3(1) AND 4 READ WITH REGULATIONS 18(7) OF THE SECURITIES AND
EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AS AMENDED FROM TIME TO TIME
(“0OPEN OFFER").
This Pre-Offer cum Corrigendum to the Detailed Public Advertisement is to be read in conjunction with the: a) Public Announcement dated Wednesday,
February 04, 2026 {“Public Announcement”), (b) Detailed Public Statement dated Tuesday, February 10, 2026, in connection with this Offer, published on
bahalf of Acquirer on Wednesday, February 11, 2026, in in Financial Express (English daily) (All Editions), Jansatta Hindi (Al Editions), Mavshakti (Marathi
Daily) (Mumbal Edition), Gurgaon Mall (Gurgaon) ('Newspapers') (‘Detalled Public Statement'), (¢) Draft Leter of Offer dated Wednesday, February 18,
2026 filed and submitted with SEBI pursuant to the provisions of Regulation 16(1) of the SEBI (SAST) Regulations (“Dralt Letter of Offer™), (d) Letter of Offer
Dated Friday, April 10, 2026, ("Letter of Offer”) {e) Recommendation of Independent Directors of the Company which were approved on and published in the
Newspapers on Friday, April 17, 2026 ("Recommendations of the Independent Directors of the Targel Company”).
The Public Announcement, Detailed Public Staterment, Dratt Letter of Otter, Letter of Otfer, Recommendations of the Independent Directors, and this Pre-Offer
Advertisement cum Corrigendum to the Detailed Public Statement of the Target Company are hereinafter collectively referred to as "Offer Document” issued

oy

the Manager on behatf of the Acquirer,

Public Shareholders of the Target Company are requested to kindly note the following:
For capitalized terms used hereinafter, please refer to the paragraph 1 titled as " Definitions/Abbreviations” on page No. 1 of the Letter of Offer.

Offer Price:

Thie Offer is being made at a price of ¥ 16.05/- {Indian Rupees Sixteen point Zero Fve Only) per Equity Share ("Qffer Price”). There has been no revisions

in the Offer Price,
Recommendations of the commitiee of independent directors of the Target Company:

A committee of independent directors of the Target Company (“IDC") comprising of Mr. Saurabh Jibhau Shewale, as the Chairperson of the [DC and Mr.
Rajani Shirlsh Laddha and Mr. Maddi Venkata Sudarsan, member of IDC approved their recommendation on the Offer on Thursday, April 16, 2026 and
pubdished in the Newspaper Friday, April 17, 2026 in the same newspapers where the DPS was published. Based on the review, IDG Members believe
that the Offer is fair and reasonable and in fine with the SEBI SAST Reguiations. 2011. However, The shareholders may independently evaluate the offer,

the market performance of the equity shares and then take an informed decision in the best of their interests,
Other details with respect to Offer

The Offar is not a compefing offer in terms of Regulation 20 of SEBI SAST Regufations, 2011, There was no competing offer to the Offer and the last date
for making such competing offer has expired. The Offer is not conditional upen any minimum bevel of acceptance i terms of Regulation 19(1) of SEBI

SAST Regulations, 2011

The Letter of Offer has been dispatched to the Pubdic Sharehotders-of the Target Company whose name appear on Wednesday, April 08, 2026 being the

identified date.

a) On Thursday, April 16, 2026, through registered post to those Public Shareholders who have not registered their email address with the Depositories/

Target Company.

b} On Friday, April 10, 2026 through electronic mode to all the Public Sharehotders whose e-mail addresses had been registered with the Depositories’

Target Company.

The Draft Letter of Offer dated Wednesday, February 18, 2026, was filed and submitted with SEBI pursuant to the provisions of Regulation 16{1) of
the SEBI (SAST) Regulations, for its Observations. In pursuance of which all the obsarvations received from SEBI vise letter bearing reference number
HOA912/1(3212026-CF0D-RAC-DCRT 1/B596/2026 dated Monday, 06 April, 2026, incorporated in the Latter of Offer, There have been no other matereal
changes in relation to the Offer, as otherwise disclosed in the Letter of Offer.

4.

Dispatch of Letter of Offer to the public shareholders.
The dispatch of the Letter of Offer to all the Public Shareholders of the Target Company holding Equity Shares

as on the [dentified Date has been

completed (gither through electronic or physical mode) by Thursday, April 16, 2026. The ldentified Date was relevant only for the purpose of determining
the Public Shareholders as on such date to whom thi Letter of Offer was to be sent. It is clarified that all holders {registered or unregistered) of Equity

ahares iexcepl the Acquirer and parties to SPA) are eligible 1o participate in the Offer any time during the Tendering

Period. A copy of the Letter of Offer

(which incfudes the Form of Acceptance-cum-Acknowladgment) is also available on SEBI's website (www.sebi.gov.in) and the Website of the Manager

to the Offer (www.gretexcorporate.com) from which the Public Shareholders can download/print the same.
Instructions to the public shareholders
i. Incase the shares are held in physical lorm

As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI's press release dated December-3, 2018, bearing referance no.
PR 49/2018, requests for fransfer of securities shall not be processed unless the securities are held in dematerialised form with a depository with
ghtect from Apnl 1, 2019, However, in accordance with the circular issued by SEBI bearing referance number SEBVHO/CFDVCMDN/CIR/P/2020/144
dated July 31, 2020, shareholders holding securities in physical form are allowed o tender shares in an open offer. Such tendering shall be as per
the provisions of the SEBI (SAST) Regulations. An eligibde shareholder may participate in this Offer by approaching their respective Selling Broker and
tender their shares in the open offer as per the procedure as mentioned in the Letier of Offer along with other details

fi. Incase the shares are held in demat form

An eligible shareholder may participate in this Offer by approaching their Selling Broker and tender their shares in the open offer as per the procedure

as mentioned in the Letter of Offer along with other defails.
iii. Procedure for Tendering the Shares in case of Non-Receipt of the Letter of Offer

Persons who have acguired Equity Shares but whose names do not appear in the register of members of the Target Company on the |dentified Date,
or unregistered owners or those who have acquired Equity Shares after the |dentified Date, or those who have not received the Letter of Offer, may

also participate in this Offer

In case of non-receipt of the Letter of Offer, the Shareholders holding the Equity Shares may participate in the Offer by providing their application in piain paper
in writing signed by shareholder(s), along with the following details:

a. Incase of physical shares: Name, address, distinctive numbers, folio nos, number of Equity Shares tendered/withdrawn

b. Incase of dematerialized shares: Name, address, number of Equity Shares tenderedwithdrawn, DP name, DP |0 number, Beneficiary account no., and
other relevant documents as mentioned In the Letter of Offer. Such Shareholders have to ensure that their order is entered in the electronic platform of
BSE through the Seling broker which will be made available by BSE before the closure of the Tendering Period.

6. The Open Offer will be implemented by the Acquirer through Stock Exchange Mechanism made avaitable by the Stock Exchanges in the form of separate
window (“Acquisition Window") as provided under the SEBI (SAST) Regulations, 2011 and SEBI circular CIR/CFD/POLICYCELL/1/2015 dated April
13, 2015 issued by SEB| as amended via SEBI circular CFD/DCR2/ CIR/P/2016/131 dated December 09, 2016.and SEBI circular SEBI'HO/CFDY DCRINY
CIR/P/2021/615 dated August 13, 2021, as amended, including any guidelines and circulars issued in relation to the same by the Stock Exchange,
clearing corporations and S5EBI {("Acquisition Window Circulars™).

1. The marketable lot for the Equily Shares of the Target Company is 1 (One) Equily Share.

B. Any other material change from date of the Public Announcement
None

9. Corrigendum to the Detailed Public Statement (DPS)
MNone

10. Details regarding the status of the Statutory and other approvals
There are no statutory approvals required for the purpose of this Diter. If any statutory approvals become applicable prior to the completion of the Offer,
the Offer wouid also be subject to such statutory approvals. The Acquirer will not proceed with the Offer in the event such statutory approvals are refused
in terms of Reguiation 23 of the SEBI SAST Regulations, 2011,

11. Schedule of Activities:
The Schedule of Activities have been revised and the necessary changes have been incorporated in the LOE The Revised Schedule of Activities is in
compliance with the applicable provisions of SEBI (SAST) Regulations, 2011 and the same is as under:

St Activities Day and Date Day and Date
No. (Actual) {Revised)

1 Fublic Announcement

Wednesday, February 04, 2026

Wednesday, February 04, 2026

Publication of Detailed Public Statement in newspapers Tuesday, February 10, 2026

Tuesday, February 10, 2026

Last Dvate of Filing of Draft Letter of Offer with SEBI

Wednesday, February 18, 2026

Wednesday, February 18, 2026

Last Date for public announcemant of a competing offer® Friday, March 06, 2026

Friday, March 06, 2026

Friday, March 13, 2026

Monday, April 06, 2026

Identified Date™ Tuesday, March 17, 2026

Wednesday, Apnl D8, 2026

?
J
4
§ | Receipt of comments from SEBI on Dratt Letter of Offer
i
)

Last Date by which Letter of Offer will be dispatched to the Public Shareholders | Wednesday, March 25, 2026

Thursday, April 16, 2026

Last date by which a Commitieg of Independent Directors constituted by the
8 | Beard of Directors of the Target Company shall gve s recommendations and
publication of the same

Monday, March 30, 2026

Friday, Apnl 17. 2026

10

Tuesday, April 21, 2026

Date of issue of advertisement announcing the schedule of activities for Open

Offer, status of statutory and other approvals in newspapers Thursday, April 02, 2026

Tuesday, April 21, 2026

11 | Date of commencement of the Tendering Period ("Offer Opening Date”™). Monday, April 06, 2026

Wednesday, April 22, 2026

12 | Date of closure of the Tendering Penod (“Offer Closing Date”) Tuesday, Apnl 21, 2026

Wednesday, May 06, 2026

13 | Issuance of post offer advertisement Tuesday, Aprl 28, 2026

Wednesday, May 13,2026

14 Drate of communicating the rejection/ acceptance and payment of consideration

for the accepted Dtfer Shares / return of unacquired Offer Shares werhe=day. May T 210

Wednesday, May 20, 2026

15 | Last Date of filing the final report to SEBI Wednesday, May 13, 2026

| Wednesday, May 27, 2026

Nole: The above imelings are indicative (prepared based o the timelines provided under the SEBI (5A5T) Reguiations and are subyect to recedpt of reguisite
approvals from various statulory! reguiatory authorittes and may have [0 be revised accordingly. Ta clanly, the actions sef out above may be completed prior

i

their corresponding dates sulbyect to compliance with the SEB! (SAST) Regulations.

“There has been no compefing offer as of the date of this Latter of Offer.
* ldentified Date refers fo the date falling an the 100 Working Day prior to the commencement of the Tendering Perod. The Identiffed Date is only for the
purpose of determiming the Public Sharehoiders fo witom the Letter of Offer would be sent in accordance with tive SEBI (SAST) Reguiations. It is clarified that

alf
12

Public Shareholders are eligible to participata in the Offer any time during the Tendering Period

. Dther information

The Acquirer along with PAC accepts full responsibility for the obligations as kaid down in the SEBI SAST Regulations, 2011 and for the information

contained in this Pre-Offer Advertisement and Corrigendum to the Detailed Public Statemant

This Pre-Offer Advertisement and Comigendum to the Detailed Public Statement would also be available on SEBI's website al www.sebi.gov.in, the Target
Company al www.jausspolymers.com the Registrar to the Offer at www.beetal.in, and Manager to the Offer al www.gretexcorporate.com.

Issued by Manager to the Offer on behalf of the Acquirer and PAC

GREREX

GRETEX CORPORATE SERVICES LIMITED

Dadar (w), Delisle Road, Maharashira- 400013, India | Tel No.; +91 2269308500
Email: infoc@gretexgroup.com | Website: www.gretexcorporate.com

Contact Person: Mr. Arvind Harlalka | SEBI Registration No: INMOOO012177
CIN: L74985MH2008PLC288128

Address: A-401, Floor 4th, Plot FP-61&, (PT), Naman Midtown, Senapati Bapat Marg, MNear Indiabulls,

Acquirer and PAC

M/s. Noize Brands and Lifestyle Limited
(represented by its Director— Mr. Aditya Chopra)

S/

Mr. Aditya Chopra

ad/-

Place: Noida
Date: April 21, 2026

AdBanz

. Chandigarh
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PRE-OFFER ADVERTISEMENT AND CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT UNDER REGULATION 18 (7) IN TERMS OF SEBI
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011

JAUSS POI.YMERS LIMITED

Corporate ldentification Number (CIN): LT-lE!:L-HF. d"" | CI
Registered Office: Plot No. 51, Roz ka meo Industrial area, Gurgaon, Sohna, Haryana- 3, India | Emllaat Number; 0120-7195236-39
Email Address: response@jausspolymers.com | Website: -..-u-.---.'._|.1.::p..ll_.n Brs.com

THIS ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT IS BEING ISSUED BY GRETEX CORPORATE SERVICES LIMITED,
{“THE MANAGER TO THE OFFER™), OM BEHALF OF THE M/S. NOIZE BRANDS AND LIFESTYLE LIMITED (*THE ACQUIRER™) ALONG WITH MR. ADITYA
CHOPRA PERSOM ACTING IN CONCERN (“PAC"), FOR ACQUISITION OF UPTO 12,02,650 (TWELVE LAKHS TWD THOUSAND SIX HUNDRED FIFTY
ONMLY) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF % 10.00/- EACH (INDIAN RUPEES TEN) (“OFFER SHARES™) OF JAUSS POLYMERS LIMITED
(“TARGET COMPANY" OR “TC") REPRESENTING 26.00% OF THE EQUITY AND VOTING SHARE CAPITAL FROM THE PUBLIC SHAREHOLDERS OF THE

TARGET COMPANY PURSUANT TO AND IN COMPLIANCE WITH REGULATION 3{1) AND 4 READ WITH REGULATIONS 18(7) OF THE SECURITIES AND

EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AS AMENDED FROM TIME TO TIME

{“OPEN OFFER").

This Pre-Offer cum Corrigendum to the Detailed Public Advertisement is to be read in conjunction with the; a) Public Announcement dated Wednesday,

February 04, 2026 ("Public Announcement”), (b} Detailed Public Statement dated Tuesday, February 10, 2026, in connection with this Offer, published an

behall of Acquirer on Wednesday, February 11, 2026, in in Financial Express (English daily) (Al Editions), Jansatta Hindi (All Editions), Navshakti (Marathi

Daily) (Mumbai Edition), Gurgaon Mail (Gurgaon) ('Newspapers’) ("Detaifled Public Statement’), (c) Draft Letter of Offer dated Wednesday, February 18,

2026 filed and submitted with SEBI pursuant 1o the provisions of Regulation 16(1) of the SEBI (SAST) Regulations (“Draft Letter of Offer™), (d) Letter of Offer

Dated Friday, Apnl 10, 2026, (“Letter of Otfer”) (&) Recommendation of Independent Directors of the Company which were approved on and published in the

Mewspapers on Friday, April 17, 2026 ("Recommendations of the Independent Direclors of the Target Company™).

The Public Announcement, Detailed Public Statemnent, Draft Letter of Offer, Letter of Offer, Recommendations of the Independent Directors, and this Pre-Offer

Advertisement cum Cornigendum to the Detailed Public Statement of the Target Company are hereinafter collectively referred to as "0ffer Document” issued

by the Manaper on behalf of the Acquirer.

Public Shareholders of the Target Company are requested Lo kindly note the fallowing:

For capitalized terms used hereinafter, please refer to the paragraph 1 tithed as “Definitions/Abbreviations” on page No. 1 of the Letter of Offer,

1. Offer Price:

The Offer is being made at a price of ¥ 16.05/- (Indian Rupees sodeen point fero Five Unly) per Equity Share (" Ofter Prica™), There has been no revisions
In the Offer Price,

2. Recommendalions of the committee of independent direclors of the Target Company:

A committee of independent directors of the Target Company (“IDC”) comprising of Mr. Saurabh Jibhau Shewaie, as the Chairperson of the 10C and Mr,
Rajani Shirish Laddha and Mr. Maddi Venkata Sedarsan, member of IDC approved their recommendation on the Offer on Thursday, Apsil 16, 2026 and
published in the Newspaper Friday, Aprll 17, 2026 In the same newspapers where the DPS was published. Based on the review, IDC Members believe
that the Offer is fair and reasonable and in line with the SEBI SAST Regulations, 2011, However, The shareholders may independently evatuate the offer,
the market performance of the equity shares and then take an informed decision in the best of their inferests.

3. Dther details with respect to Offer

1. The Qtfer is not a competing offer in terms of Regulation 20 of SEBI SAST Regulations, 2011. There was no competing offer to the Offer and the last date
for making such competing offer has expired. The Offer is not conditional upon any minimum level of acceptance in terms of Regulation 19(1) of SEBI
SAST Regulations, 2011

2, The Letter of Offer has been dispatched to the Public Shareholders of the Target Company whose name appear on Wednesday, Apnl 08, 2026 being the

|dentified date.

a) On Thursday, Apnl 16, 2026, through registered post to those Public Shareholders who have not registered their email address with the Depositories/
Target Company

by On Friday, April 10, 2026 through electronic mode to all the Public Shareholders whose e-mail addresses had been registered with the Depositories/
Target Company.

The Draft Letter of Offer dated Wednesday, February 18, 2026, was filed and submitted with SEBI pursuant 0 the provisions of Regulation 16(1) of

the SEBI (SAST) Regulations, for its Observations. In pursuance of which all the observations received from SEBI vise lefter bearing reference number

HO/49712/11(32)2026-CFD-RAC-DCR1 1/8596/2026 dated Monday, 06 Apsil, 2026, incorporated in the Letter of Offer, There have been no other material

changes in relation o the Offer, as otherwise disclosed in the Letter of Offer,
4. Dispaich of Letter of Offer to the public shareholders.
The dispatch of the Letter of Offer to all the Public Shareholders of the Target Company holding Eguity Shares as on the ldentified Date has been
completed (either through electronic or physical mode) by Thursday, Aprl 16, 2026, The Identified Date was relevant only for the purpose of determining
the Public Shareholders as on such date to whom the Letter of Offer was to be sent. It is clarified that all holders (registered or unregistered) of Equity
shares (except the Acguirer and parties to SPA) are eligible to participate in the Offer any time during the Tenderng Period. A copy of the Letter of Offer
(which Includes the Form of Acceptance-cum-Acknowledgment) is also available on SEBI's website (www.sebi.gov.in) and the Website of the Manager
in:u the Offer (www.gretexcorporate.com) from which the Public Shareholders can download/print the same.
9. Instructions to the public shareholders
I. Incase the shares are held in physical lorm
As per the provisions of Regulation 40(1) of the SEBI (LODR) Reguiations and SEBI's press release dated December 3, 2018, bearing reference no,
PR 45,2018, requests. for transfer of secunbes shall not be processed unless the secunties are held in dematenalised form with & depository with
effect from April 1, 2019, However, in accordance with the circular issued by SEBI bearing reference number SEBI'HO/CFD/CMD/CIR/P/2020/144
dated July 31, 2020, shareholders holding securities in physical form are allowed to terder shares in an open offer. Such tendering shall be as per
the provisions of the SEBI (SAST) Regulations. An efigible shareholder may participate in this Offer by approaching their respective Selling Broker and
tender their shares in the open offer as per the procedure as mentioned in the Letter of Offer along with other details.

ii. Incase the shares are held in demal form
An eligible shareholder may parficipate in this Offer by approaching their Selling Broker and tender their shares in the open offer as per the precedure
as mentioned in the Letter of Offer along with other details.

iii. Procedure tor Tendering the Shares in case of Non-Receipt ol the Letter of Offer
Persons who have acquired Equity Shares but whose names do not appear in the register of members of the Target Company on the Identified Date,
or unregistered owners or those who have acquired Equity Shares after the [dentified Date, or those who have not received the Letter of Offer, may
also participate In this Offer.

In case of non-receipt of the Letter of Offer, the Sharehoiders holding the Equity Shares may participate in the Offer by providing their application in plain paper

in writing signed by shareholderis), along with the following details:

a. In case of physical shares: Name, address, distinctive numbers, folio nos, number of Equity Shares tendered withdrawn.

b. Incase of dematerialized shares: Name, address, number of Equity Shares tendered/withdrawn, DP name, DP ID number, Beneficiary account no., and
other relevant documents as menfioned in the Letter of Offer, Such Shareholders have to ensure that their order is entered in the electronic platform of
BSE through the Selling broker which will be made available by BSE before the closure of the Tendering Pericd.

6. The Open Offer will be implemented by the Acquirer through Stock Exchange Mechanism made available by the Stock Exchanges In the form of separate
window (“Acquisition Window"} as provided under the SEBI (SAST) Regulations, 2011 and SEBI circular CIR/CFD/POLICYCELL/1,/2015 dated April
13, 2015 issued by SEBI as amended via SEBI circular CFD/DCR2Y CIR/P2016/131 dated December 09, 2016 and SEBI circular SEBYHO/CFD/ DCRINY
CIR/P/2021/615 dated August 13, 2021, as amended, including any guidelines and circulars issued in relation 1o the same by the Stock Exchangs,
claaning corporations and SEB| (“Acquisition Window Circulars™).

7. The markelable (ot for the Equity Shares of the Targel Company is 1 (One) Equity Share.

8. Any other material change from date of the Public Announcement
Mone

8. Corrigendum fo the Detailed Public Statement (DPS)

Mone

10. Details regarding the status of the Stalutery and other approvals
There are no statulory approvals required for the purpose of this Offer. If any statutory approvals become applicable prior 1o the completion of the Offer,
the Offer would also be subject to such statutory approvals. The Acquirer will not procead with the Offer in the event such statutory approvals are refused
in terms of Requlation 23 of the SEB| SAST Regulations, 2011.

11. Schedule of Activities:

The Schedule of Activities have been revised and the necessary:changes have been incorporated in the LOF The Revised Schedule of Activities is in
complance with the applicable provisions of SEBl (SAST) Regulations, 2011 and the same I5 as under:

ST Aclivities Day and Date Day and Date

No. {Actual) (Revised)

1 Public Announcement Wednesday, February 04, 2026 | Wednesday, February (4, 2026
2 | Publication of Detailed Public Statement in newspapers Tuesday, February 10, 2026 Tuesday, February 10, 2026

3 | Last Date of Filing of Draft Letter of Offer with SEBI Wednesday, February 18, 2026 | Wednesday, February 18, 2026

Last Data for public announcement of a competing offer”

Receipt of comments from SEBI on Draft Letter of Offer Friday, March 13, 2026

|dentified Date* Tuesday, March 17, 2026

Last Date by which Letter of Offer will be dispatched to the Public Shareholders | Wednesday, March 25, 2026

Last date by which 2 Committee of Independent Direclors constituted by the

Board of Directors of the Target Company shall give its recommendations and | Monday, March 30, 2026

publication of the same

8 | Last day of revision of Offer Price / Offer Size

10 Date of issue of advertisement announcing the schedule of activities for Open

Offer, status of statutory and other approvals in newspapers

11 | Date of commencemeant of the Tendering Penod (“Offer Opening Date™).

12 | Date of closure of the Tendering Period (“OMer Closing Dale”).

13 | Issuance of post offer advertisement

14 Date of communicating the rejection / acceptance and payment of consideration
for the accepted Offer Shares / return of unacquired Offer Shares

15 | Last Date of filing the final report to SEBI

Friday, March 06, 2026 Friday, March 06, 2026
Monday, April 0B, 2026
Wadnesday, April 08, 2026

Thursday. April 16, 2026

—J e lom | =

Friday, April 17, 2026

Thursday, April 02, 2026
Thursday, April 02, 2026

Monday, April 06, 2026
Tuesday, April 21, 2026
Tuesday, April 28, 2026

Tuesday, Aprl 21, 2026
Tuesday, Apnl 21, 2026

Wednesday, April 22, 2026
Wednesday, May 06, 2026
Wednesday, May 13,2026

Wednesday, May 06, 2026 Wednesday, May 20, 2026

Wednesday, May 13, 2026 Wednesday, May 27, 2026

Note: The above timelines are indicative (prepared based on the timelings provided under the SEBI (SAST) Regulations and are subject to receipt of requisite
approvals from varous stafitory) reguiatory authonties and may have fo be revised accordingly. To clanify, the actions set out above may be completed prior
fo their corresponging dates subject fo compliance wilh the SEBI (SAST) Requlations.

*There has been no competing offer as of the date of this Letter of Offer.

* Identified Date refers fo the date falling an the 70" Warking Day prior fo the commencement of the Tendenng Period. The fdentifted Date is omfy far the
purpase of determining the Public Shareholders to whom the Leller of Offer would be senl in accordance with the SEBI (SAST) Regulations. It is clanified thal
all Public Shareholders are eligible to parficipate in the Offer any time during the Tendering Period

12. Other information
The Acquirer along with PAC accepts full responsibility for the oblipations as laid down in the SEBI SAST Regulations, 2011 and for the information
contained in this Pre-Offer Advertisement and Corrigendum to the Detailed Public Statement.

This Pre-Offer Advertisement and Cormgandum to the Detailed Public Statement would also be available on SEBI's website at www.sebi.gov.in, the Target
Company at www. jausspolymers_com the Registrar to the Offer at www.beetal.in, and Manager to the Offer at www.gretexcorporate.com.

Issued by Manager to the Offer on behalf of the Acquirer and PAC

GRETEX CORPORATE SERVICES LIMITED

Address: A-401, Floor 4th, Plot FP-616, {PT), Naman Midiown, Senapati Bapat Marg, Near Indiabults,
Dadar (w), Defisle Road, Maharashtra- 400013, India | Tel No.: +91 2269308500

Email: info@gretexgroup.com | Website; www.gretexcorporate.com

Contact Person: Mr. Arvind Harlalka | SEBI Registration No: INMODDD12177

CIN: L74999MH2008PLC288128

GREBEX

Acquirer and PAC
Mr. Aditya Chopra

M/s. Noize Brands and Lifestyle Limited
(represented by its Director- Mr. Aditya Chopra)

Sd/- Sd/-

Place: Noida
Date: April 21, 2026

A aag

This advertisement is for information purpose only and does not constitute an offer or an invitation or a recommendation to purchase, to hold or to sell the securities. This is not an announcement
for the offer document. All capitalized terms used herein and not defined herein shall have the meaning assigned to it in the Letter of Offer dated April 11, 2026 ("Letter of Offer" or "LOF")
filed with BSE Limited ("BSE") and the Securities and Exchange Board of India Limited ("SEBI").

Panafic Industrials Limited

...:_"‘" l . Corporate Identity Number: L45202DL1985PLC019746
— Registered Office: 23, 2nd Floor, North West Avenue, Club Road, West Punjabi Bagh, New Delhi - 110026, India
-I":f l Telephone: 011-25223461, 25221200; Email: panafic.industrials @ gmail.com;

Website: www.panaficindustrialsitd.in
Contact Person: Mr. Dharmender Kumar, Company Secretary and Compliance Officer;

Panafic Industrials Limited (Company or Issuer) was incorporated on January 01, 1985, as a public limited company under the Companies Act, 1956 with the Registrar of Companies, Delhi
& Haryana and consequently a certificate of commencement of business dated January 16, 1985, was issued to our Company. Pursuant to a Board Resolution passed by the Board of Directors
of our Company on July 17, 2014, the Registered Office of our Company was shifted from 4566-13, Jai Mata Market, Trinagar, New Delhi - 110035, India to 23, 2nd Floor, North West Avenue,
Club Road, West Punjabi Bagh, New Delhi - 110026, India. The Corporate Identification Number of Our Company is L45202DL 1985PLC019746. For further details please refer to the section
titled “General Information" beginning on page 39 of this Letter of offer.

OUR PROMOTERS: MS. SARITA GUPTA, MS. SAROJ GUPTA, MR. ANIL GUPTA AND MR. RAJEEV KUMAR GUPTA

ISSUE OF UPTO 41,06,25,000 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF Z 1/- EACH OF OUR COMPANY (THE RIGHTS EQUITY SHARES) FOR CASH AT A PRICE OF

7 1 PERRIGHTS EQUITY SHARE AGGREGATING UPTO ' 4,106.25 LAKHS* ON A RIGHTS BASISTOTHE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY INTHE RATIO
OF 5 RIGHTS EQUITY SHARES FOR EVERY 1 EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON FRIDAY,
APRIL 17,2026, (THE ISSUE). FOR FURTHER DETAILS, SEETERMS OF THE ISSUE BEGINNING ON PAGE 134 OF THE LETTER OF OFFER.

*Assuming full subscription
FOR ATTENTION OF THE ELIGIBLE EQUITY SHAREHOLDERS OF THE COMPANY ONLY

ISSUE PROGRAMME
ISSUE OPENS ON LAST DATE FOR ON MARKET RENUNCIATION* ISSUE CLOSES ON#

FRIDAY, APRIL 24, 2026 MONDAY, MAY 04, 2026 FRIDAY, MAY 08, 2026

*Eligible Equity Shareholders are requested to ensure that renunciation through off-market transfer is completed in such a manner that the Rights Entitlements are credited to the demat account
of the Renouncees on or prior to the Issue Closing Date.

#0Our Board or a duly authorized committee thereof will have the right to extend the Issue period as it may determine from time to time but not exceeding 30 (thirty) days from the Issue Opening
Date (inclusive of the Issue Opening Date). Further, no withdrawal of Application shall be permitted by any Applicant after the Issue Closing Date.

ASBA* Simple, Safe, Smart way of Application!!
* Application Supported by Blocked Amount (ASBA) is a better way of applying to issues by simply blocking the fund in the bank account,

investors can avail the same. For details, check section on ASBA below.

PROCESS OF MAKING AN APPLICATION INTHE ISSUE

In accordance with Regulation 76 of the SEBI ICDR , the SEBI Master Circular and the ASBA Circulars, all Shareholders desiring to make an Application in this Issue are mandatorily required
to use the ASBA process. Shareholders should carefully read the provisions applicable to such Applications before making their Application through ASBA.

»  For details, see "Procedure for Application through ASBA facility" on Page 137, of the Letter of Offer.

> Making of an Application through the ASBA process

Shareholders, wishing to participate in this Issue through the ASBA facility, are required to have an ASBA enabled bank account with an SCSB, prior to making the Application. Shareholders
desiring to make an Application in this Issue through ASBA process, may submit the Application Form in physical mode to the Designated Branches of the SCSB or online/ electronic
Application through the website of the SCSBs (if made available by such SCSB) for authorizing such SCSB to block Application Money payable on the Application in their respective ASBA
Accounts.

Shareholders should ensure that they have correctly submitted the Application Form and have provided an authorization to the SCSB, via the electronic mode, for blocking funds in the ASBA
Account equivalent to the Application Money mentioned in the Application Form, as the case may be, at the time of submission of the Application. For details of making application through
ASBA process, Eligible Equity Shareholders are advised to refer to "Procedure for Application through ASBA facility" on page 137 of the Letter of Offer.

> Making of an Application by Eligible Equity Shareholders holding Equity Shares in physical form

In accordance with Regulation 77A of the SEBI ICDR Regulations read with the SEBI Master Circular, the credit of Rights Entitlements and Allotment of Equity Shares shall be made in
dematerialised form only. Accordingly, Eligible Equity Shareholders holding Equity Shares in physical form as on Record Date and desirous of subscribing to Equity Shares in this Issue
are advised to furnish the details of their demat account to the Registrar or our Company by sending a letter to the Registrar containing the name(s), address, e-mail address, contact details
and the details of their demat account along with copy of self-attested PAN and self-attested client master sheet of their demat account either by e-mail, post, speed post, courier, or hand
delivery so as to reach to the Registrar not later than two Working Days prior to the Issue Closing Date, i.e. on or before Wednesday, May 06, 2026, to enable the credit of their Rights Entitlements
intheir respective demat accounts at least one day before the Issue Closing Date.

Prior to the Issue Opening Date, the Rights Entitlements of those Eligible Equity Shareholders, among others, who hold Equity Shares in physical form, and whose demat account details
are not available with our Company or the Registrar, shall be credited in a demat suspense escrow account opened by our Company namely Panafic Industrials Limited -Right Entitlement
Suspense Escrow account.

Eligible Equity Shareholders holding Equity Shares in physical form are advised to refer to the procedure for Application by and credit of Rights Equity Shares in "Making of an Application
by Eligible Equity Shareholders holding Equity Shares in physical form" on page 140 of the Letter of Offer.

> Making of an Application by Eligible Equity Shareholders on Plain Paper under ASBA process

An Eligible Equity Shareholder in India who is eligible to apply under the ASBA process may make an Application to subscribe to this Issue on plain paper in case of non-receipt of Application
Form as detailed above. In such cases of non-receipt of the Application Form through e-mail or physical delivery (where applicable) and the Eligible Equity Shareholder not being in a position
to obtain it from any other source may make an Application to subscribe to this Issue on plain paper with the same details as per the Application Form that is available on the website of
the Registrar or Stock Exchange. An Eligible Equity Shareholder shall submit the plain paper Application to the Designated Branch of the SCSB for authorising such SCSB to block Application
Money in the said bank account maintained with the same SCSB. Applications on plain paper will not be accepted from any Eligible Equity Shareholder who has not provided an Indian address
orisa U.S. Person orin the United States.

Please note that the Eligible Equity Shareholders who are making the Application on plain paper shall not be entitled to renounce their Rights Entitlements and should not utilize the Application
Form for any purpose including renunciation even if it is received subsequently.

For details regarding making application on plain paper, Eligible Equity Shareholders are advised to refer to "Making of an Application by Eligible Equity Shareholders on Plain Paper
under ASBA process" on page 139 of the Letter of Offer.

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS

In accordance with Regulation 77A of the SEBI ICDR Regulations read with the SEBI Master Circular, the credit of Rights Entitlements and Allotment of Equity Shares shall be made in
dematerialized form only. Prior to the Issue Opening Date, our Company shall credit the Rights Entitlements to (i) the demat accounts of the Eligible Equity Shareholders holding the Equity
Shares in dematerialised form; and (i) a demat suspense escrow account opened by our Company, for the Eligible Equity Shareholders which would comprise Rights Entitiements relating
to (a) Equity Shares held in the account of the IEPF authority; or (b) the demat accounts of the Eligible Equity Shareholder which are frozen or the Equity Shares which are lying in the unclaimed
suspense account (including those pursuant to Regulation 39 of the SEBI LODR Regulations) or details of which are unavailable with our Company or with the Registrar on the Record Date;
or (c) Equity Shares held by Eligible Equity Shareholders holding Equity Shares in physical form as on Record Date where details of demat accounts are not provided by Eligible Equity
Shareholders to our Company or Registrar; or (d) credit of the Rights Entitlements returned/reversed/failed; or () the ownership of the Equity Shares currently under dispute, including any
court proceedings, if any; or (f) non-institutional equity shareholders in the United States.

PLEASE NOTETHAT IF NO APPLICATION IS MADE BY THE ELIGIBLE EQUITY SHAREHOLDERS OF RIGHTS ENTITLEMENTS ON OR BEFORE ISSUE CLOSING DATE, SUCH
RIGHTS ENTITLEMENTS SHALL GET LAPSED AND SHALL BE EXTINGUISHED AFTERTHE ISSUE CLOSING DATE.NO EQUITY SHARES FOR SUCH LAPSED RIGHTS
ENTITLEMENTS WILL BE CREDITED, EVEN IF SUCH RIGHTS ENTITLEMENTS WERE PURCHASED FROM MARKET AND PURCHASERWILL LOSETHE PREMIUM PAIDTO
ACQUIRETHE RIGHTS ENTITLEMENTS. PERSONS WHO ARE CREDITEDTHE RIGHTS ENTITLEMENTS ARE REQUIREDTO MAKE AN APPLICATIONTO APPLY FOR EQUITY
SHARES OFFERED UNDER RIGHTS ISSUE FOR SUBSCRIBINGTOTHE EQUITY SHARES OFFERED UNDER ISSUE.

LAST DATE FOR APPLICATION

The last date for submission of the duly filled in the Application Form or a plain paper Application is, Friday, May 08, 2026, i.e., Issue Closing Date. Our Board or any committee thereof may
extend the said date for such period as it may determine from time to time, subject to the Issue Period not exceeding 30 days from the Issue Opening Date (inclusive of the Issue Opening
Date).

If the Application Form is not submitted with an SCSB, uploaded with the Stock Exchange and the Application Money is not blocked with the SCSB, on or before the Issue Closing Date or
such date as may be extended by our Board or any committee thereof, the invitation to offer contained in the Letter of Offer shall be deemed to have been declined and our Board or any committee
thereof shall be at liberty to dispose of the Equity Shares hereby offered, as set out in "Basis of Allotment" on page 157 of the Letter of Offer.

Please note that on the Issue Closing Date applications through ASBA process will be uploaded until 5.00 p.m. (Indian Standard Time) or such extended time as permitted by the Stock
Exchange.

Please ensure that the Application Form and necessary details are duly filled in. In place of Application number, Shareholders can mention the reference number of the e-mail received from
Registrar informing about their Rights Entitiement or last eight digits of the demat account. Alternatively, SCSBs may mention their internal reference number in place of application number.

ALLOTMENT OF THE EQUITY SHARES IN DEMATERIALIZED FORM

PLEASE NOTETHATTHE EQUITY SHARES APPLIED FOR INTHIS ISSUE CAN BE ALLOTTED ONLY IN DEMATERIALIZED FORM ANDTO THE SAME DEPOSITORY ACCOUNT
INWHICH OUR EQUITY SHARES ARE HELD BY SUCH SHAREHOLDERS ONTHE RECORD DATE.

FOR PROCEDURE OF APPLICATION BY SHAREHOLDERS WHO HAVE PURCHASED THE RIGHT ENTITLEMENTTHROUGH ON MARKET RENUNCIATION/OFF MARKET RENUN-
CIATION, PLEASE REFERTO HEADINGTITLED "PROCEDURE FOR APPLICATION THROUGH ASBA FACILITY" ON PAGE 137 OF THE LETTER OF OFFER.

LISTING

The existing Equity Shares of our Company are listed on BSE Limited (BSE). Our Company has received in-principle approvals from BSE for listing the Rights Equity Shares to be allotted
pursuant to the Issue through their letter dated January 19, 2026. Our Company will also make applications to BSE to obtain trading approvals for the Rights Entitlements as required under
the SEBI ICDR Master Circular (as defined hereinafter). For the purposes of the Issue, the Designated Stock Exchange is BSE.

DISCLAIMER CLAUSE OF SEBI
This Draft Letter of Offer has not been filed with SEBI in terms of SEBI ICDR Regulations as the size of issue is less than Rs. 5,000 Lakhs. However, the Letter of Offer will be filed with SEBI.
DISCLAIMER CLAUSE OF BSE

Itis to be distinctly understood that the permission given by BSE Limited should not in any way be deemed or construed that the letter of offer has been cleared or approved by BSE Limited,
nor does it certify the correctness or completeness of any of the contents of the letter of offer. The investors are advised to refer to the letter of offer for the full text of the Disclaimer clause
of the BSE Limited.

DISPATCH AND AVAILABILITY OF ISSUE MATERIALS

In accordance with the SEBI ICDR Regulations, the SEBI Relaxation Circulars and SEBI Master Circular, the Abridged Letter of Offer, the Application Form, the Rights Entitlement Letter and
other Issue material will be sent/ dispatched only to the Eligible Equity Shareholders who have provided an Indian address. In case such Eligible Equity Shareholders have provided their
valid e-mail address, the Abridged Letter of Offer, the Application Form, the Rights Entitlement Letter and other Issue material will be sent only to their valid e-mail address and in case such
Eligible Equity Shareholders have not provided their e-mail address, then the Abridged Letter of Offer, the Application Form, the Rights Entitlement Letter and other Issue material will be
dispatched, on a reasonable effort basis, to the Indian addresses provided by them.

Further, the Letter of Offer will be sent/ dispatched to the Eligible Equity Shareholders who have provided an Indian address and who have made a requestin this regard. In case such Eligible
Equity Shareholders have provided their valid e-mail address, the Letter of Offer will be sent only to their valid e-mail address and in case such Eligible Equity Shareholders have not provided
their e-mail address, then the Letter of Offer will be dispatched, on a reasonable effort basis, to the Indian addresses provided by them.

Inaccordance to above, the dispatch of Abridged Letter of Offer, the Rights Entitlement Letter and Application Form has been completed in electronic form through email and physically through
registered post/speed post on Monday, April 20, 2026 by the Registrar.

Shareholders can access the Letter of Offer, the Abridged Letter of Offer and the Application Form (provided that the Eligible Equity Shareholder is eligible to subscribe for the Equity Shares
under applicable laws) on the websites of : (i) our Company at www.panaficindustrialsltd.in; (ii) the Registrar at www.skylinerta.com; (iii) the Stock Exchange at www.bseindia.com.
Eligible Equity Shareholders can also obtain the details of their respective Rights Entitiements from the website of the Registrar (i.e., www.skylinerta.com) by entering their DP ID and Client
ID or Folio Number (for Eligible Equity Shareholders who hold Equity Shares in physical form as on Record Date) and PAN. The link for the same shall also be available on the website of
our Company (i.e., www.panaficindustrialsltd.in).

OTHER IMPORTANT LINKS AND HELPLINE

The Shareholders can visit following links for the below-mentioned purposes: a) Frequently asked questions and online/ electronic dedicated Shareholders helpdesk for guidance on the
Application process and resolution of difficulties faced by the Shareholders: www.skylinerta.com; b) Updation of e-mail address/ mobile number in the records maintained by the Registrar
or our Company: www.skylinerta.com; ¢) Updation of demat account details by Eligible Equity Shareholders holding shares in physical form: www.skylinerta.com; d) Submission of self-
attested PAN, client master sheet and demat account details by non- resident Eligible Equity Shareholders at email id at ipo @ skylinerta.com;.

Investors may contact the Registrar or our Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matter. All grievances relating to the ASBA process, with a copy
to the SCSBs (in case of ASBA process), giving full details such as name, address of the Applicant, contact number(s), E-mail address of the sole/ first holder, folio number or demat account
number, number of Rights Equity Shares applied for, amount blocked (in case of ASBA process), ASBA Account number and the Designated Branch of the SCSBs where the Application
Form or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the acknowledgement slip (in case of ASBA process). For details on the
ASBA process, see "Terms of the Issue" on page 134.

BANKERTOTHE ISSUE AND REFUND BANK:Yes Bank Limited
MONITORING AGENCY: Infomerics Valuation and Rating Limited
FOR RISK FACTOR AND OTHER DETAILS, KINDLY REFERTO THE LETTER OF OFFER/ABRIDGED LETTER OF OFFER

ISSUER COMPANY REGISTRAR TO THE ISSUE

- Skyline
=t i K
l"':d [ SKYLINE FINANCIAL SERVICES PRIVATE LIMITED

CIN: U74899DL1995PTC071324
Registered Office: D-153A, Ist Floor, Okhla Industrial Area, Phase - |, New Delhi- 110020
Tel:011-40450193-197; Fax: 011-26812683
E-mail: ipo@skylinerta.com
Investor Grievance Email: grievances @skylinerta.com
Website: www.skylinerta.com
Contact Person: Mr. Anuj Rana
SEBI Registration No.: INR000003241

PANAFIC INDUSTRIALS LIMITED
Corporate Identity Number: L45202DL1985PLC019746
Registered Office: 23, 2nd Floor, North West Avenue, Club Road,
West Punjabi Bagh, New Delhi - 110026, India
Telephone: 011-25223461, 25221200
Contact Person: Mr. Dharmender Kumar, Company Secretary and Compliance Officer
Email: panafic.industrials @ gmail.com , Website: www.panaficindustrialsltd.in

Disclaimer:

Our Company is proposing, subject to receipt of requisite approvals, market conditions and other considerations, to issue Equity Shares on a rights basis and has filed a Letter of Offer with
BSE Limited (BSE. The Letter of Offer is expected to be available on the website of SEBI at www.sebi.gov.in, website of Stock Exchange where the Equity Shares are listed i.e. BSE at
www.bseindia.com. Investors should note that investment in equity shares involve a high degree of risk and are requested to refer to the Letter of Offer including the section "Risk Factors"
beginning on page 23 of the Letter of Offer. This announcement has been prepared for publication in India and may not be released in the United States. This announcement does not constitute
an offer of Rights Equity Shares for sale in any jurisdiction, including the United States, and any Rights Equity Shares described in this announcement may not be offered or sold in the United
States absent registration under the US Securities Act of 1933, as amended, or an exemption from registration. There will be no public offering of Rights Equity Shares in the United States.

For PANAFIC INDUSTRIALS LIMITED

On behalf of the Board of Directors

Sd/-

Mr. Dharmender Kumar

Company Secretary and Compliance Officer

Date: April 20, 2026
Place: New Delhi
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i, BT RteR werr, qeis, HeE, 31 STER dbedl s, A1S) 315 &. Ui A1 ve (Frm <2 (3) ) PRE-OFFER ADVERTISEMENT AND CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT UNDER REGULATION 18 (7) IN TERMS OF SEBI
(pfar f2. o8 STAATRY §3) Al Fefieh! 6. ¢, WAL SARA, M 318, Heis (Iel). S ATfEdETd! AER B hesavard Id i, ot arfieg %, =, Wi %, (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011
S - (2, TT R AT FSied (. 9. erH, weptareh 2. 3 53 ) e e s AT 3 T T FTEH 6. TH T ¥3 G- 0Ql6¢ T HIeTh AT Uit
ITSTSTeA SESTHR HEAT HISAT TSI 38, IT Ha(ee! i HIe, Goveil, Faiebd] IO YT,
e | JAUSS POLYMERS LIMITED
R SRS Qe €01 SR 3R eqdl TR A WSS dTURE et 2%, V&, Tl GaIg, BT — Yoolgos,, UG <ft STIfermHY srEea .
TR R PUAIRd, T febal PBIVITE] i el el e oG / aad e ST =g ST amfr E, o, e T R TR Corporate Identification Number (CIN): L74899HR1987PLC066065
Jefdd PIoTTE! TawITd aRHT, ITRIVDR], f3shY, A, wrsue), R, g R E*ﬁ“’ iR | fet ;‘F\q‘ﬁ?f FEw | fome W‘ﬁé ST Registered Office: Plot No. 51, Roz ka meo Industrial area, Gurgaon, Sohna, Haryana- 122103, India | Contact Number: 0120-7195236-39
YRUNTASR, SEUTC, @R, dT€l, dARUT, FerqdI, eI, e, ¥e, UR fohar 2 375 et 3 Email Address: response@jausspolymers.com | Website: www.jausspolymers.com
CPIDTEEN FR SPIOTCT) Sl €, <, ¥ereed, e, HPToft ol 18 0 T T AT FITATE 27 P M e, 78 A e THIS ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT IS BEING ISSUED BY GRETEX CORPORATE SERVICES LIMITED,
FRICCIE {3 S ST ICRE 8 (Rl 3t e qroard e 7 e e e e T e o 2 (“THE MANAGER TO THE OFFER”), ON BEHALF OF THE M/S. NOIZE BRANDS AND LIFESTYLE LIMITED (“THE ACQUIRER”) ALONG WITH MR. ADITYA
T 8 PTG et Toae o 38 7 e ey e wzﬁsﬁm?a’-} EERI mﬁé ' CHOPRA PERSON ACTING IN CONCERN (“PAC”), FOR ACQUISITION OF UPTO 12,02,650 (TWELVE LAKHS TWO THOUSAND SIX HUNDRED FIFTY
ey o e 3181 SR ATel fabar d HISe 3t 30V A1 35t 31t 318 , TR T T ONLY) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF  10.00/- EACH (INDIAN RUPEES TEN) (“OFFER SHARES”) OF JAUSS POLYMERS LIMITED
HA0AT Aet O Y e Ao Jerrisid saead & sfsar SafereRreas AT ; Teft o ST (“TARGET COMPANY” OR “TC”) REPRESENTING 26.00% OF THE EQUITY AND VOTING SHARE CAPITAL FROM THE PUBLIC SHAREHOLDERS OF THE
PRI IR TG S — T : TR 2, TAE . T-¥o, Wie 3. AR 3/¢, TARGET COMPANY PURSUANT TO AND IN COMPLIANCE WITH REGULATION 3(1) AND 4 READ WITH REGULATIONS 18(7) OF THE SECURITIES AND
e T YFR 2¢, TED, Tl GaTg, 30 - Y000k, EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AS AMENDED FROM TIME TO TIME

ol T /403, TG TE A, (“OPEN OFFER”).
2. 22 UeT 2026 BIAIR, [ M4, elsaieR A5 This Pre-Offer cum Corrigendum to the Detailed Public Advertisement is to be read in conjunction with the: a) Public Announcement dated Wednesday,

' ST0Y (Gf3H) - Y00&RY. February 04, 2026 (“Public Announcement”), (b) Detailed Public Statement dated Tuesday, February 10, 2026, in connection with this Offer, published on

behalf of Acquirer on Wednesday, February 11, 2026, in in Financial Express (English daily) (All Editions), Jansatta Hindi (All Editions), Navshakti (Marathi
Daily) (Mumbai Edition), Gurgaon Mail (Gurgaon) (‘Newspapers’) (‘Detailed Public Statement’), (c) Draft Letter of Offer dated Wednesday, February 18,
2026 filed and submitted with SEBI pursuant to the provisions of Regulation 16(1) of the SEBI (SAST) Regulations (“Draft Letter of Offer”), (d) Letter of Offer
¥o arfw s () Dated Friday, April 10, 2026, (“Letter of Offer”) (e) Recommendation of Independent Directors of the Company which were approved on and published in the
Newspapers on Friday, April 17, 2026 (“Recommendations of the Independent Directors of the Target Company”).

Bank of India

lationship beyond banki fowat #) ommgtoft
. . L fp i . The Public Announcement, Detailed Public Statement, Draft Letter of Offer, Letter of Offer, Recommendations of the Independent Directors, and this Pre-Offer
AR e AT welie 3. St 2, Faehver g, WA sefegaret TR, ATAq, AR -¥23000, WERTY Advertisement cum Corrigendum to the Detailed Public Statement of the Target Company are hereinafter collectively referred to as “Offer Document” issued
0¢/ok/303E TS |. £9.00 T ATA. ok.00 (HII) FUATT Schehs TWTRA T ST TUTeR Frreseheten $-foremma enfin gu feawr=ht fosht Tz l;ylt:e I\slllz:nag;rlzn behflfhof;he Ac%uirer. d to kindl he foll
PS—— P— " p= Pra— i ot R S of P—— e ublic Shareholders of the Target Company are requested to kindly note the following:
FEH, R00% wﬁa: &(R) Ww) mwarzaanﬁ %ﬁuﬁ;mﬁaﬁizmé—%m ﬁ;;:;q: * (w ) For capitalize-d terms used hereinafter, please refer to the paragraph 1 titled as “Definitions/Abbreviations” on page No. 1 of the Letter of Offer.
TG ST ST fag: @refiel e o g AgR =T 2ATd A4 Y, @iefiel dfticloar STH ST TTeR fiesshdl A1 AR SMeRIhS TR /YMIE ITed, SErE 1. Offer Price:
TTH{dTeh | TeE Theall seh 3T STSAT (T SehT ) =T JTTerhd STFehT=i=t St 3117, T @iefiet TG H(gR ST FHIER ATAThe TRV SR shid Thil=aT ageiiand! Greid T0g The Offer is being made at a price of ¥ 16.05/- (Indian Rupees Sixteen point Zero Five Only) per Equity Share (“Offer Price”). There has been no revisions
TGS R g A AR, W ot W g A S il e a9 i e ferehvard AU R, in the Offer Price.
. | e AT S weteR/ Tergrerdia Tifer avi e fhea 2. Recommendations of the committee of independent directors of the Target Company:
%. | gHeR ATa T uwn T A committee of independent directors of the Target Company (“IDC”) comprising of Mr. Saurabh Jibhau Shewale, as the Chairperson of the IDC and Mr.
ITfoT ereReTehl @R ———— Rajani Shirish Laddha and Mr. Maddi Venkata Sudarsan, member of IDC approved their recommendation on the Offer on Thursday, April 16, 2026 and
(5. wram) published in the Newspaper Friday, April 17, 2026 in the same newspapers where the DPS was published. Based on the review, IDC Members believe
e —— - AT .0 S 6T T F.: 3R, 6 RIS 100 <41, =g S 7S feu 39 T, A A, ae.ws that the Offer is fair and reasonablq and in line with the SEBI SAST Regulati(_)ns, 2_011. However, T_he_: shareholders may independently evaluate the offer,
A A, e dee | PR AR (T ST e 7). W T S (TR -aiR) e s = w vy the market'perf(?rmance of the equity shares and then take an informed decision in the best of their interests.
SR TFTE = B, 930,00 | T T A WIS foremm, 0.%0 3. Other details with respect to Offer
- T TFTeT ST (T899 TI): 9R.6%63%0, 0% 0¥ 3IRER 1. The Offer is not a competing offer in terms of Regulation 20 of SEBI SAST Regulations, 2011. There was no competing offer to the Offer and the last date
e Rwrrg - for making such competing offer has expired. The Offer is not conditional upon any minimum level of acceptance in terms of Regulation 19(1) of SEBI
iz HTCHTE, AT AT, || I W S e A= gferor: srommeTRe Sfr & o SRE A | aivem: WIoETEl-we SAST Regulations, 2011
| femr swneTR, TR #E ST ST HEHTSg qTSHTES USd JT= ATeraT. TTCTHT & 2. The Letter of Offer has been dispatched to the Public Shareholders of the Target Company whose name appear on Wednesday, April 08, 2026 being the
¥336%¢. e SEHA 2400 1. 7 T identified date.
T gEAE aE: oy -20-3033 eI ARI@: o¥-0%-R03% ‘ FeaATaIT JehT: DTk a) On Thursday, April 16, 2026, through registered post to those Public Shareholders who have not registered their email address with the Depositories/
® 3R A Sl W ./ AFUHUAH! Hig 3. AL SHT KUIE AR: S A6 AT, UHANS AR, @i . Target Company.
0£316%0300000033, STATHIEE: FHaTRIH 0 000¢ 31 b) On Friday, April 10, 2026 through electronic mode to all the Public Shareholders whose e-mail addresses had been registered with the Depositories/
® wiferspa stferepraian Sie STt/ WOk .- o). fed TS/ ARB.Nasik@bankofindia.bank.in {4344 383%% Target Company.
The Draft Letter of Offer dated Wednesday, February 18, 2026, was filed and submitted with SEBI pursuant to the provisions of Regulation 16(1) of
o anfor re: (2) §-RrerTa 1 T ST TR X a1 S o, S TR Ok TR, T oM A9 oY ST ORI T Y SR et a4 - ednescay, Teoruary . . I p P f Reg ()
: ® ) the SEBI (SAST) Regulations, for its Observations. In pursuance of which all the observations received from SEBI vise letter bearing reference number
Tt sefia raTfeee, It fhem wiveaTd S aeqferdiandt SEeER WU AT, 9t i qusiicl 71 sehehdld 3y Hifedigar geffacie 1R, foram siefieria aremd= CED.RAC. ; ; ; i
HO/49/12/11(32)2026-CFD-RAC-DCR1 1/8596/2026 dated Monday, 06 April, 2026, incorporated in the Letter of Offer, There have been no other material
TeE WS ST feerdiemer wod:< @t w00 STavash TR, Seae ST Hismr enfy ferdined Wi org wekar i wiftreha stfireRr camend) Seer TR ATe. o changes in relation to the Offer, as otherwise disclosed in the Letter of Offer.

forsht /et ek Tl TeTTaa $- 3719 Uidet SeIATe https:/lwww.baanknet.com AThd SIS Aaei(-eh siTeil* TfshrAThd FTUATd J51. () SUAST TGRH WAXE hetedT

3 o & st o B2 e T O S AN A 4 M. 270 v Freit . (3) 4. Dispatch of Letter of Offer to the public shareholders.

foremarel ATl A 335 0 /ol /2025 A H. 23.00 A W, U.o0 (MTHH) T, T 2o fifeien snrats AT () forema et T2 Tl Fivedien e Arét. The dispatch. of the Letter of Offe_r to all th_e Public Shareholders of thle Target Company hlollding Equity Shares as on the Identified Date has _be_en
Sreftai Hef TRt eI T T8 R T B 20,000/ —. () T5GH SICHERT 357§y AT ST FT01 S T https:liwww.baanknet.com I3 = completgd (either through electronic or physical mode) by Thursday, April 16, 2026. Thel Identl]‘@d Date was relevant oqu for the purpose of determlmpg
A 21 A R AT - AT TSR g AT T ATIE] S S e ST AR, SR e A é—%_p—mqu S W v the Public Shareholders ason such (_1ate to whom the_ I.gtter of Offer_ was.to be sent. Itis _clar|f|ed.that all holders (reglstered or unregistered) of Equity
Séet. (8) HT=A SeleR HrEeh AT §- A 9o g St support.baanknet@psballiance.com T el 821 T 484 ¢332 330330 HHATE TRIEATT 83 AT, Shares .(except the Acquirer and parties to SPA) are eligible to par.tlmpate |njhe Offer any time durlng the Tendqrmg I?enod. A copy oflthe Letter of Offer
(1) T T o 51 T 9 TR ORE ) T A s S AT £ SR T e A T e A o wa/gu"wq SN (which includes the Form of Acceptance-cum-Ack_nowIedgme_nt) is also available on SEBI's wepsne (www.sebi.gov.in) and the Website of the Manager
37 o3, (¢) el S 3 A AT S AT Fe T F e 7 S e T, ST S S e AT (AT . ), S AT A e to the Offer (www.gretexcorporate.com) from which the Public Shareholders can download/print the same.
wwm@mmwmww@ﬁ TS, S H HTE, W HTE, grEiseT @mey ., ggmqmmwﬁ 5. Instructions to the public shareholders
(%) SUHE! @ I=dH /A SefgRI=aT JehvITd THTATNA H0aTd J9a, 1= Tasht ffved sneamar §-aicensd wa Fuard J5d. SUHE 9t 34T ¢F Tel ($0) Iogh TN i. In case the shares are held in physical form
TTEWT 0o/ ot /038 TS T, £%.00 A F. ¥. 00 T Feaal f5ahmft, wort fftaror e wrepara. woren Fteromae e Sefod s wosh e (3¢) S /awret Srefigri As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI’s press release dated December 3, 2018, bearing reference no.
STferRT=I Siieft TR fiesshdi=aT THR TE holodl Hefid IRAd Yeiel HrehIST=aT foaaqet/ca i STiet ST Sheiell Suaet wumifod we fosh! frdiear 2u% & PR 49/2018, requests for transfer of securities shall not be processed unless the securities are held in dematerialised form with a depository with
STHT ST ST 318 AT fh) e Seifi v % fashiamem 2 feareia fohan gt ke wifrgra stiepr=ari=an Taa .= fgem enfor <t o1 hetean ardia shiamasfia s effect from April 1, 2019. However, in accordance with the circular issued by SEBI bearing reference number SEBI/HO/CFD/CMD1/CIR/P/2020/144
A AT, TSGR TG FEL FATd SR STEL ST Fare! ThH TH F0ATd I3 1T FELET Slegrr=T Fel /THH HeHid HIodTe! GraT Teom 71 (33) dated July 31, 2020, shareholders holding securities in physical form are allowed to tender shares in an open offer. Such tendering shall be as per
I SR Aefict FHg o A9t Sicfiar /EEeR TeuH Hftd SuaTd A56 9T O SicfETe! ST U ST (23) Tel god Hiieel geid Arel fohan arfe we fashendt the provisions of the SEBI (SAST) Regulations. An eligible shareholder may participate in this Offer by approaching their respective Selling Broker and
SehAT A BT STYETEH fehar ATEEsHT HvATa 4% T, e /Mersd ST HI0de! FROT T 31 A ANeded FROTATE! st @ HvrE g WA Saan . tender their shares in the open offer as per the procedure as mentioned in the Letter of Offer along with other details.
SN T8 AN AR S Fremrea Jom . (3) TR GoTh Ao/ SHafw G oo /TR SN, Yoo 3. A0 7 wifafersr) st e, 7, ii. In case the shares are held in demat form
mw%wwéjww 3;? el Wﬂmﬁ(%?@a Ema T E‘;?r‘;w w Wﬁﬁ;‘i{/ﬁ/ “*“:%;@/;gl‘;‘;‘ odete “ji;‘?rwv An eligible shareholder may participate in this Offer by approaching their Selling Broker and tender their shares in the open offer as per the procedure

- : : = . ) : "
e S e T (1) 0 T SRR 5 98 e 1 o o £ 2 11 e ot ter O

T 9 il Y T )

N mﬁmﬁm ;?iwwiﬁﬁ a:;ﬁwa:wm ;EF:%? Gz': ;;'m ;fuﬁ% ;'Fﬁ m :m s ”www_baankijji: E Persons _who have acquired Equity Shares but w_hose names do not appear in thelrlegister of members of the Target Company on the Identified Date,
S S0 S (49 He 2R H A S S8 AR AT AR ) A S e €A1 A e . fpsfww.basninel.com or unregistered owners or those who have acquired Equity Shares after the Identified Date, or those who have not received the Letter of Offer, may

also participate in this Offer.
In case of non-receipt of the Letter of Offer, the Shareholders holding the Equity Shares may participate in the Offer by providing their application in plain paper
in writing signed by shareholder(s), along with the following details:
a. Incase of physical shares: Name, address, distinctive numbers, folio nos, number of Equity Shares tendered/withdrawn.
b. Incase of dematerialized shares: Name, address, number of Equity Shares tendered/withdrawn, DP name, DP ID number, Beneficiary account no., and
other relevant documents as mentioned in the Letter of Offer. Such Shareholders have to ensure that their order is entered in the electronic platform of
BSE through the Selling broker which will be made available by BSE before the closure of the Tendering Period.
6. The Open Offer will be implemented by the Acquirer through Stock Exchange Mechanism made available by the Stock Exchanges in the form of separate

THE s 003 =T Fraw () fun & (2) srvad gu feawmish Gernfien fasht germn
HlGR /FHIER /TRITEeER A1 §-Toamarean TR qe! aiict g Thues saTs, a8 TR ST SRR T gehdl ShuaTaTd! ATgR GiEd Huard 5 S0 IS Rd sheTehl HTal
STECITH TS S0 ST IehelTeh! STl STHCATH TS AT W TEE T H0ATd I
Terotw mnfet /amaeit
e iz /Seharet siiell 0t carea Ta:<a1 fEarandl siefierit cresm e1e e} fasheari=an 9l s 317w Sfean fohan Aa1 [aRER Hivdiel 3o /waatar (3ee Hogsn,
UTeR Heg I 3. ) ST TATEIER VIR ATEId. AT STeTcid ST ST FeT STBUATHIST S eR sieh 37T TTeR TCeATT AT HIVIATET 1721 SATTYeh AT /T Fvar=t ot shevand
A AR, SAVRE AT ST SATHTCHA T LT AT fererrand Teumhi & v erged.

femien : % /0%/R0%% /- window (“Acquisiti : " : : : ;
. L quisition Window”) as provided under the SEBI (SAST) Regulations, 2011 and SEBI circular CIR/CFD/POLICYCELL/1/2015 dated April
ST : AR siferepa srferTdl, I ot Sfea 13, 2015 issued by SEBI as amended via SEBI circular CFD/DCR2/ CIR/P/2016/131 dated December 09, 2016 and SEBI circular SEBI/HO/CFD/ DCRIIl/
CIR/P/2021/615 dated August 13, 2021, as amended, including any guidelines and circulars issued in relation to the same by the Stock Exchange,
) clearing corporations and SEBI (“Acquisition Window Circulars™).
‘ Bandhan ST TTeh shrarterd : Jast A, frareredt e dew e, 7. The marketable lot for the Equity Shares of the Target Company is 1 (One) Equity Share.
eferaforst, srwaTaTa-g, A +2¢-203RR0E -0k 8. Any other material change from date of the Public Announcement
. None
assialu:u H “'U“ 11"5"“ 9. Corrigendum to the Detailed Public Statement (DPS)
et FHE W T 5l e AT STl 3 RragferEee sfe Remtgaem o1 SR $f8ey e Taiiie 1 Rl setwe sfae (srfufem), 3003 = wem 13(R) siafa e None
% 1. g Wl FRAGRAT TR AT ST TR0 T = sIserdl T STl 377, e & 1 THRATZR gral TaiT ST Fe@rT=T Sl 78 fvamd 4q STeq JTER FHvand Id 3. 10. Details regarding the status of the Statutory and other approvals
wIER Tf Fefiere A TR0 Saere e v wTTOft g Tt arsaTeht | wwTUft et There are no statutory approvals required for the purpose of this Offer. If any statutory approvals become applicable prior to the completion of the Offer,
STIOT ot T . (o ) RiicyRc il i AREH AehaTeh! the Offer would also be subject to such statutory approvals. The Acquirer will not proceed with the Offer in the event such statutory approvals are refused
e A in terms of Regulation 23 of the SEBI SAST Regulations, 2011.
efeereg gAa, Wie . R0¢, S o, gEw Heen, o ues’ Ararean s, i, Siefaed ma A9 | Hgar 03, 038/ | w BLRERL.RC/- T 24, R03% 11. Schedule of Activities:
geire e oo, weg 5. 23¢/2, e v, A -, ReR1 e, FENTS; ¥eotof AWl | AN 03, 038 | (37 o gt The Schedule of Activities have been revised and the necessary changes have been incorporated in the LOF. The Revised Schedule of Activities is in
000%9¥00094L o Snfor fermn. 3o foha < fegia : oft Tt wmed e, da fhar < foo @ fam, 29, R038) . . : L ) - :
T i o Fesie 4 i, 2ferdre Fa e fos : st T compliance with the applicable provisions of SEBI (SAST) Regulations, 2011 and the same is as under:
ST AT L, GIefl . ¥RE S, FqaT Hoied, Gt TaeAne dieseg i1, aweh sid e, g e SFIH 32, % REYEUE.ER /- 2o TR, St. Activities Day and Date Day and Date
e ST e F. 3, o e w, wfew, g A o, e weTei €6, AH-AE, | 203v/ TRAT o2, | (3 fot st 2038 No. (Actual) (Revised)
Ro00¥0¥000UcRY TSI -TETTE X% ﬁmﬁiﬁm%aﬁw%ﬁ %w%aﬁﬁwwam RoR% 20, 3034) 1| Public Announcement Wednesday, February 04, 2026 | Wednesday, February 04, 2026
ﬁwan{ %gg%@?mw ’ T < 2 | Publication of Detailed Public Statement in newspapers Tuesday, February 10, 2026 Tuesday, February 10, 2026
Sore i S, g g g — ] S — T T AR IR 3 | Last Date of FiIingl of Draft Letter of Offer with SI?BI Wednesday, February 18, 2026 ngnesday, February 18, 2026
w1 afer fame T e, ferov R, Siferareht ufvem, e, 310, HETE w2302 = A W un Sy fawm. | Wgar o3, 028 | (3% i Al 4 | Last Date for public announcement of a competing offer# Friday, March 06, 2026 Friday, March 06, 2026
2000%0%0006833 it e con fesim: Aidigan, qda e e fod: Aidgan, eivede G o %2, R0%8) 5 | Receipt of comments from SEBI on Draft Letter of Offer Friday, March 13, 2026 Monday, April 06, 2026
" AR, Wh‘;‘%ﬁ‘wﬁﬁ‘“ Adgam = = 6 | Identified Date* Tuesday, March 17, 2026 Wednesday, April 08, 2026
TE TSR, wele . ¥oR, W Awel, fafeen #. R, “UHeg W wiridd’ |, @ee %, 3¢/%R, | Hgawl 8¢, 06/ | B 93%82%2.%/ - 24, 03§ ; ; ; ; ;
s e g A, o, e i e, S . ez, 24308 | 3 03, 2038 | (2 Berin? 7 | Last Date by WhIFIh Letter of Qﬁerwﬂl be dlspatchedlto the Public shareholders Wednesday, March 25, 2026 | Thursday, April 16, 2026
T i, A T 3% o Faw, e foRen e fae: HAEER, A fRe e f: ST, 2%, 3025) Last date by which a Committee of Independent Directors constituted by the
THISH 2000%0%002364L ufveie foham wn fewra: Aidgam, <o e @ fega: FidEam 8 | Board of Directors of the Target Company shall give its recommendations and | Monday, March 30, 2026 Friday, April 17, 2026
g € 3, ol Feie . ko3, TTEEN HeTel, U F4, QAR 33 <. et 6 HIGHTI, B SMuidhe, | AN 6%, 036/ | B C10%33.9¢/~ | W o), Ro%8 publication of the same
ez Hedre @ TS, T G, HENISZ-¥oowo? W A Wd Wi MU fawr, sew fehen o fev: | ST o3, R0%% | (27 feieh StRETd 9 | Last day of revision of Offer Price / Offer Size Thursday, April 02, 2026 Tuesday, April 21, 2026
R000¥R00000888 ANESIIER, JdE fhar @ fodw: sw@eegEn, afn fHa o e o}, R038) Date of issue of advertisement announcing the schedule of activities for Open ) )
s SATTESEE r;@ﬁaﬁm;;ﬁm ;ﬁa ‘ @i; Fm e — — 10 Offer, status of statutory and other approvals in newspapers Thursday, April 02, 2026 Tuesday, April 21, 2026
. A, L . R0 HISHIYT AR &34 =, B &, Wt Tee, fafeen erda-um, | AR 2%, 2038/ | F. 3sowugs.Co/- 24, 0% n o d (< ; » : ;
g Sy 3 e e, o 5, o, 4, M- 7 fedta o, 2034 | (27 forion o 11 | Date of commencement of thg Tendgrlng“Perlod ( O_Ifer Oper‘l‘mg Date”). Monday, Apnll 06, 2026 Wednesday, April 22, 2026
3000¥0000¥¥RY, froa-am, WERTZ ¥3%30% A A wd W wfr Fam, RE ﬁwjm e 0%, 2038) 12 | Date of closure of the Tendering Period (“Offer Closing Date”). Tuesday, April 21, 2026 Wednesday, May 06, 2026
3000%%00003%( ARESTHER, qda fFar e fodm: swsTEn, 9fvedy fRar @ o 13 | Issuance of post offer advertisement Tuesday, April 28, 2026 Wednesday, May 13,2026
AEESITIAR, Zferra e = fora: sraesgar Date of communicating the rejection / acceptance and payment of consideration
Sifeer = T, WIS . o, UrewT Horell, fHfeen . U- oy, W AUHE, AR YEo W, | Ehe, Heg | WHAR 3%, 036/ | ® R04¥e.R%/- | U 2y, R0R8 14 for the accepted Offer Shares / return of unacquired Offer Shares Wednesday, May 06, 2026 Wednesday, May 20, 2026
o =8t T . 34/R, 34/3, 3¥/2, ME-ATHL, ATRT-heamT, Riear-am, wanme ¥Regou AT | fediat ox, 2034 | (37 T SHa i :
Sonoyttanesnzs oo e ot e o e e o e , o3, 2038) 15 | Last Date of filing the final report to SEBI Wednesday, May 13, 2026 Wednesday, May 27, 2026
ufveie feham < feuia: sTREe=rHan, 2o fhar = fov: sRrEesgER Note: The above timelines are indicative (prepared based on the timelines provided under the SEBI (SAST) Regulations and are subject to receipt of requisite
i T A T . %28, ST AT, o1 A, AT S AT ST, T ST € S, | PR o, 3030/ | % RucuBic.68/— | U g4, 2036 approvals from various statutory/ requlatory authorities and may have to be revised accordingly. To clarify, the actions set out above may be completed prior
feren diae amemR, TR . Yo /R, WHFETE, TE-HIels Geael, Sisrary ufvem, fear-am), qerrmg- | Fegat 03, R0’y | (37 i Frean to their corresponding dates subject to compliance with the SEBI (SAST) Regulations.
mﬁau‘mza'mﬁ, %3240y A feua TR frerda @ gd W snfor fawm, 3@ fepe T fedra - %%, 303Y) *#There has been no competing offer as of the date of this Letter of Offer.
STET ST H1eId ATGSIIHR, (H6 e e fofm « smessgen, gty fhar @ e * |dentified Date refers to the date falling on the 10" Working Day prior to the commencement of the Tendering Period. The Identified Date is only for the
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PRE-OFFER ADVERTISEMENT AND CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT UNDER REGULATION 18 (7} IN TERMS OF SEBI
(SUBSTANTIAL ACOUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011

JAUSS POLYMERS LIMITED

Corporate |dentification Number (CIN): L74899HR1887PLCOG6065
Registered Office: Plot No. 51, Roz ka meo Industrial area, Gurgaon, Sohna, Haryana- 122103, India | Contact Number: 0120-7195236-39
Email Address: response@jausspolymers.com | Website: www.jausspolymers.com

THIS ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT IS BEING ISSUED BY GRETEX CORPORATE SERVICES LIMITED,

(“THE MANAGER TO THE OFFER”), ON BEHALF OF THE M/S. NOIZE BRANDS AND LIFESTYLE LIMITED (“THE ACQUIRER") ALONG WITH MR. ADITYA

CHOPRA PERSON ACTING IN CONCERN (“PAC™), FOR ACQUISITION OF UPTO 12,02,650 (TWELVE LAKHS TWO THOUSAND SIX HUNDRED FIFTY

OMNLY) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10.00/- EAGH (INDIAN RUPEES TEN) (“OFFER SHARES") OF JAUSS POLYMERS LIMITED

(“TARGET COMPANY™ OR “TC") REPRESENTING 26.00% OF THE EQUITY AND VOTING SHARE CAPITAL FROM THE PUBLIC SHAREHOLDERS OF THE

TARGET COMPANY PURSUANT TO AND IN COMPLIANCE WITH REGULATION 3(1) AND 4 READ WITH REGULATIONS 18(7) OF THE SECURITIES AND

EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AS AMENDED FROM TIME TO TIME

(“OPEN OFFER").

This Pre-Offer cum Corrigendum to the Detailed Public Advertisement is to be read in conjunction with the: a) Public Announcement dated Wednesday,

February 04, 2026 ("Public Announcement”), (b) Detailed Public Statement dated Tuesday, February 10, 2026, in connection with this Offer, published on

behalf of Acquirer on Wednesday, February 11, 2026, in in Financial Express (English daily) (All Editions), Jansatta Hindi (All Editions), Navshakti (Marathi

Daily) {Mumbai Edition), Gurgaon Mail (Gurgaon) ('Newspapers’) ('Detailed Public Statement’), (c) Draft Letter of Offer dated Wednesday, February 18,

2026 filed and submitted with SEBI pursuant to the provisions of Regulation 16(1) of the SEBI (SAST) Regulations (“Draft Letter of Offer”), (d) Letter of Offer

Dated Friday, April 10, 2026, (“Letter of Offer™) (e) Recommendation of Independent Directors of the Company which were approved on and published in the

MNewspapers on Friday, April 17, 2026 (“Recommendations of the Independent Directors of the Target Company”).

The Public Announcement, Detailed Public Statement, Draft Letter of Offer, Letter of Offer, Recommendations of the Independent Directors, and this Pre-Offer

Advertisement cum Gorrigendum to the Detailed Public Statement of the Target Company are hereinafter collectively referred to as "Offer Document” issued

by the Manager on behalf of the Acguirer,

Public Shareholders of the Target Company are requesied to kindly nole the following:

For capitalized terms used hereinafter, please refer to the paragraph 1 titled as "Definitions/Abbreviations™ on page MNo. 1 of the Letter of Offer.

1. Ofer Price:

The Offer is being made at a price of ¥ 16.05/- (Indian Rupees Sixteen point Zero Five Only) per Equity Share ("Offer Price”). There has been no revisions
in the Offer Price.

2. Recommendations of the committee of independent directors of the Target Company:

A committee of indepandeant directors of the Target Company (“IDC™) comprising of Mr. Saurabh Jibhau Shewale, as the Chairperson of the IDC and Mr.
Rajani Shirish Laddha and Mr. Maddi Venkata Sudarsan, member of IDC approved their recommendation on the Offer on Thursday, April 16, 2026 and
published in the Newspaper Friday, April 17, 2026 in the same newspapers where the DPS was published. Based on the review, IDC Members belisve
that the Offer is fair and reasonable and in line with the SEBI SAST Regulations, 2011, However, The shareholders may independently evaluate the offer,
the market performance of the equity shares and then take an informed decision in the best of their interests.

3. Other details with respect to Offer

1. The Offer is not a competing offer in terms of Regulation 20 of SEBI SAST Regulations, 2011. There was no competing offer to the Offer and the last date
for making such competing offer has expired. The Offer is not conditional upon any minimum level of acceptance in terms of Regulation 19(1) of SEBI
SAST Regulations, 2011

2. The Letter of Offer has been dispatched to the Public Shareholders of the Target Company whose name appear on Wednesday, April 08, 2026 being the

identified date.

a) On Thursday, April 16, 2026, through registered post to those Public Shareholders who have not registered their email address with the Depositories/
Target Company.

b) On Friday, April 10, 2026 through elsctronic mode to all the Public Shareholders whose e-mail addresses had been registered with the Depositories/
Target Company.

The Draft Letter of Offer dated Wednesday, February 18, 2026, was filed and submitted with SEBI pursuant to the provisions of Regulation 16(1) of

the SEBI (SAST) Regulations, for its Observations. In pursuance of which all the observations received from SEBI vise letter bearing reference number

HO/49/12/11(32)2026-CFD-RAC-DCR1 1/8596/2026 dated Monday, 06 April, 2028, incorporated in the Letier of Offer, There have been no other material

changes in relation to the Offer, as otherwise disclosed in the Letter of Offer.
4, Dispatch of Letter of Offer to the public shareholders.
The dispatch of the Letier of Offer to all the Public Shareholders of the Target Company holding Equity Shares as on the Identified Date has been
completed (either through electronic or physical mode) by Thursday, April 16, 2026. The Identified Date was relevant only for the purpose of determining
the Public Shareholders as on such date to whom the Letter of Offer was to be sent. it is clarified that all holders (registered or unregistered) of Equity
Shares (except the Acquirer and parties to SPA) are eligible to participate in the Offer any time during the Tendering Period. A copy of the Letter of Offer
{which includes the Form of Acceptance-cum-Acknowledgment) is also available on SEBI's website (www.sebi.gov.in) and the Website of the Manager
to the Offer (www.gretexcorporate.com) from which the Public Shareholders can download/print the same.
5. Instructions to the public shareholders
i. Incase the shares are held in physical form
As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI's press release dated December 3, 2018, bearing reference no.
PR 49/2018, requests for transfer of securities shall not be processed unless the securities are held in dematerialised form with a depository with
effect from April 1, 2019. However, in accordance with the circular issued by SEBI bearing reference number SEBI/HO/CFD/CMD1/CIR/P/2020/144
dated July 31, 2020, shareholders holding securities in physical form are allowed to tender shares in an open offer. Such tendering shall be as per
the provisions of the SEBI (SAST) Regulations. An eligible shareholder may participate in this Offer by approaching their respective Sefling Broker and
tender their shares in the open offer as per the procedure as mentioned in the Letter of Offer along with other details.

il. Incase the shares are held in demat form

An eligible shareholder may participate in this Offer by approaching their Selling Broker and tender their shares in the open offer as per the procedure

as mentioned in the Letter of Offer along with other details.

Procedure for Tendering the Shares in case of Non-Receipt of the Letter of Offer

Persons who have acquired Equity Shares but whose names do not appear in the register of members of the Target Company on the Identified Date,

or unregistered owners or those who have acquired Equity Shares after the dentified Date, or those who have not received the Letter of Offer, may

also participate in this Offer,

In case of non-receipt of the Letter of Offer, the Shareholders holding the Equity Shares may participate in the Offer by providing their application in plain paper

in writing signed by shareholder(s), along with the following details:

a. In case of physical shares: Name, address, distinctive numbers, folio nos, number of Equity Shares tendered/withdrawn.

b. Incase of dematerialized shares: Name, address, number of Equity Shares tendered/withdrawn, DP name, DP |10 number, Beneficiary account no., and
other refevant documents as mentioned in the Letter of Offer. Such Shareholders have to ensure that their order is entered in the electronic platform of
BSE through the Selling broker which will be made available by BSE before the closure of the Tendering Period.

6. The Dpen Offer will be implemented by the Acquirer through Stock Exchange Mechanism made available by the Stock Exchanges in the form of separate
window (“Acguisition Window") as provided under the SEBI (SAST) Regulations, 2011 and SEBI circular CIR/CFD/POLICYCELL/1/2015 dated April
13, 2015 issued by SEBI as amended via SEBI circular CFD/DCR2/ CIR/P/2016/131 dated December 09, 2016 and SEBI circular SEBIHO/CFDY DCRINN
GIR/P/2021/615 dated August 13, 2021, as amended, including any guidelines and circulars issued in relation to the same by the Stock Exchange,
clearing corporations and SEBI (“Acquisition Window Circulars").

1. The marketable lot for the Equity Shares of the Target Company is 1 (One) Equity Share.

8. Any other material change from date of the Public Announcement
None

9. Corrigendum to the Detailed Public Statement (DPS)

MNone

10. Details regarding the status of the Statutory and other approvals
There are no statutory approvals required for the purpose of this Offer. If any statutory approvals become applicabile prior to the completion of the Offer,
the Offer would also be subject to such statutory approvals. The Acquirer will not proceed with the Offer in the event such statutory approvals are refused
in terms of Regulation 23 of the SEBI SAST Regulations, 2011,

11. Schedule of Activities:

The Schedule of Activities have been revised and the necessary changes have besn incorporated in the LOF The Revised Schadule of Activities is in
compliance with the applicable provisions of SEBI (SAST) Regulations, 2011 and the same Is as under:

Activities Day and Date
(Aciual)
Wednesday, February 04, 2026

Tuesday, February 10, 2026

Day and Date
(Revised)
Wednesday, February 04, 2026

Tuesday, February 10, 2026

Public Announcement
Publication of Detalled Public Statement in newspapers

Last Date of Filing of Draft Letter of Offer with SEBI

Last Date for public announcement of a competing offer

Receipt of comments from SEBI on Draft Letter of Offer

Identified Date*

Last Date by which Letter of Offer will ba dispatched to the Public Shareholders
Last date by which a Committee of Independent Directors constituted by the
8 | Board of Directors of the Target Company shall give its recommendations and
publication of the same

9 | Last day of revision of Offer Price / Offer Size

Date of issue of advertisernent announcing the schedule of activities for Open
Offer, status of statutory and other approvals in newspapers

11 | Date of commencement of the Tendering Period (“Offer Opening Date™).

12 | Date of closure of the Tendering Period (“Offer Closing Date”).

Wednesday, February 18, 2026
Friday, March 06, 2026

Friday, March 13, 2026
Tuesday, March 17, 2026
Wednesday, March 25, 2026

Wednesday, February 18, 2026
Friday, March 06, 2026
Monday, April 08, 2026
Wednesday, April 08, 2026
Thursday, April 16, 2026

Monday, March 30, 2026 Friday, April 17, 2026

Thursday, April 02, 2026
Thursday, April 02, 2026

Monday, April 06, 2026
Tuesday, April 21, 2026

Tuesday, April 21, 2026
Tuesday, April 21, 2026

Wadnesday, April 22, 2026
Wednesday, May 06, 2026

AHTe T e § Toer & 13 | Issuance of post offer advertisement Tuesday, April 28, 2026 Wednesday, May 13,2026
=hm ST Date of communicating the rejection / acceptance and payment of consideration
zaézﬁ F i Fe . M for the accepted Offer Shares / return of unacquired Offer Sharas Wethesday, My 05, 2026 Wednosiliy, May 20, 2026
THR R Al . . . 15 | Last Date of filing the final report to SEBI Wednesday, May 13, 2026 Wednesday, May 27, 2026
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. sk M Note: The above timelines are indicative (prepared based on the timelines provided under the SEB! (SAST) Reguiations and are subject to recelpt of requisite
foemass ehde sEEE 4 RS2l qES[E 3H SO TR FT W 2 IfSer srenn approvals from various stalutory/ reguiatory authorities and may have to be revised accordingly. To clarify, the actions set out above may be completed prior
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